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*SCHOLARSHIPS TO SCHEDULED
CASTES, SCHEDULED TRIBES
AND OTHER BACKWARD CLASS-
ES.

Shri Tangamani (Madurai): Sir, on
the 13th of this month, . . .

Mr. Deputy-Speaker: One second.
I have received intimation from cer-
tain Members that they want to par-
ticipate in this. Under Rule 55, Mem-
bers who have intimated earlier their
intention to participate, can only put
questions. There are no speeches that
can be made by other Members. I
will request Shri Tangamani to con-
clude within 10 minutes so that the
hon. Minister may have 10 minutes to
reply and ten minutes may be left for
other hon, Members,

Shri Tangamani: As I was saying,
on the 13th of this month, a question
was tabled by a large number of Mem-
bers and this was answered in this
House as Starred Question No. 381
The main purport of the question and
the supplementaries was this. Decen-
tralisation has taken place on the
guestion of award of scholarships for
1959-60. We wanted to know whai
has been the guiding principle and
what is the nature of the control, and
on what basis the allocations would be
made. The hon. Minister veplied that
decentralisation has taken place after
discussion with the Chief Ministers of
the various States and also consulta-
tion with the Scholarship Board and
that proper consultation has taken
place before thig decentralisation
was brought about, He also
told wus that decentralisation was
necessary for prompt disbursement
and to avoid duplication.

I do not want to go into details. If
only we go through the supplemen-
iaries that were put on that parti-
cular date, it will be seen that there
was really apprehension on the part
of the Members that in spite of this
decentralisation, disbursement has not
taken place. Even the ad hoc payme.t
for renewal has not taken place to this
day. Several other points also were
raised, I would confine myself to four

*Half-an-hour discussion.

Scheduled Castes,
Scheduled Tribes
and other Back-
ward Classes
or five aspects of this question arising

*rom decentralisation of the whole

question of scholarships to the Sche-
duled Castes, Scheduled Tribes and
olther backward classes.

My first point is this. Maulana Abul
Kalam Azad, in January 1955, addres-
sing the Central Advisory Board for
Education said:

“When I took over charge in
1947, the total amount utilised for
all scholarships was Rs. 3'5 lakhs.
It was my constant aim to increase
the provision year by year.”

Then he goes on to say how the
ajiotment has increased to Rs. 107
lakhs in the year 1954-55." If we go
through the figures also, we find thai
in 1952-53, the allotment was Rs. 174
iakhs originally, but later on it was
increased to Rs. 30 lakhs; in 1953-54,
the allotment which was Rs. 40 lakhs
was raised to Rs. 62 lakhs; in 1954-55.
the allotment which was Rs. 75 lakhs
was raised to Rs, 107 lakhs, in 1955-56,
the allotment which was Rs. 130 lakhs
was raised to Rs. 150 lakhs; in 1956-57,
the allotment which was Rs. 150 lakhs
was raised to Rs. 186 lakhs; in 1957-58,
the allotment which was Rs. 200 lakbs
was raised to slightly over Rs. 200
iakhs; in 1958-59 and 1959-60, it
yemains in the neighbourhood of Re
225 crores.

So, my first submission, without elz-
borating this point, is that there has
been need for increasing this allot-
ment; even after the allotment has
been originally made, in the course
of the year, it has had to be raised.
So, my submission is that the sum of
Rs. 2-25 crores which has been allot-
ted for this year will not be sufficient
to meet the demands, because thece
have been ever so many applicants,
and more than 40,000 scholarships wiii
have to be given. So, some provision
may be made whereby this allotment
may be increased at least to Rs. 3
crores,

Now, arising from this, there is one
submission that I would like to make
The Madras State Government have

~
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{Shr1 Tangamani}
got a programme by which scholar-
ship is given. There is a sepa-
rate allotment for scholarships
to the Scheduled Castes and
Scheduled Tnbes, and a separa‘e
allotment for scholarships to the othe:
backward classes But here m this
scheme, we have got all these things
combind into one So, we cannot
choose the one m favour of the other
1 find that in the year 1958-57, the
budgetary provision was allotted as
follows. 45 per cent. for Scheduled
Castes—subsequently, we find that 1t
wae increased to 47 per cent, 15 per
cent for the Scheduled Tribes,—we
found that the disbursement went
aonly up to 8 per cent, and 40 per cent
for the other backward classes, which
was later on increased to 44 per cent

So, my submussion 1s that there must
be a demarcation We must set apart
80 much for the Scheduled Castcs and
Scheduled Tribes and so much for the
other backward classes That will be
the ideal thing to do, failing that, we
must have a suitable percentage for
the Scheduled Castes and Scheduled
Tribeg and the other backward classes
Brom the various figures, 1 find that
the scholarships to be given to the
members of the Scheduled Tribes doer
not go above 9 per cent; so, 10 per
rent wnll be a proper percentage for
the Schedu'ed Tribes, the remawning
80 per cent may be divided equally
or in any other proportion, I am not
particular about the proportion, but
we must know how much will b~
uallotted to the Scheduled Castes and
how much will be allotted to the other
backward classes

My next point iz in regard to the
qQuestion of transfer of surplus from
one State to another Now, we ind
that in each year, a certain amount i<
allotted to each State, but a surplus
is 'eft in some States How 1s that
surplus going to be spent” That 1s
&0 1mportant thing 1If there 1s a sur-
plus, my submission 1s that it may be
divided equally amongst all the Staisr

My third point will be 1n regard to
renewsl cases. Cases of renewal must
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Scheduled Tribes
and other Back-
ward Classes

be disposed of as speedily as possible.
Tomorrow will be the Ist of Septem-
ber, and one term would have been
completed, but my information is if
I am not wrong, that even the ad hoc
payment in these cases of renewal
heve not been made to the State At
ea*t when the Centre was cisbursing
this, a section of the students who
had this scholarship and who had ap-
plied for renewal were able to get
it  But here I find that delay 1s still
coatinuing

The next pomnt on which I want a
tcpty from the hon Minister is this
There should not be a cut in the faci-
lities 1 shall explain what I mean
Now, the State Governments have got
-eriamn schemcs for scholarships, whe-
‘her they b for the Scheduled Castes
or for the other backward classes
Now the scholarship amount for an
ungineering co lege student may e
Rs 600, the same scholarship while
given by the Central Government may
he Rs 800 When the thing 15 taken
ovcr by the State Government, the
amount should not be reduced to Rs.
60C Whatever the student was get-
ting as a scholarship-holder directly
rom the Central Government mus$
cuntinue

Now, in the States they have go¢
this poverty test or the means test, but
hete we had the means test, and 3
belhieve that has been abolished.

7 know m Madrag State, means s
Rs 150 per mensem If that is gomng
‘o Le applied we nay find that cer-
ta:n students who would have normal-
'y got this renewal are not benefited
as a result of this So my submission
1« that this particular aspect should be
voine 1n mind and the rights and bene-
fits which were being enjoy=d by the
<ho'arship holders should not be
tal.cn back,

Mv next point would be this If on
the basis of population or of the pre-
visus year’s allotment payment s
made, we may find that m certain
Siates 1t may be in defleit § cam
rpeak from experience of the Madras
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State, Madras State, on the basis of
Ias; year, would be getting only Rs, 22
jakhs. From the applications now
coming, taking deserving caseg on the
bass of the merit consideration wh.ch
we have imposed, Madras State will
require at least Rs. 40 lakhs. At the
same time we must see that this is
not made part of the State's schoiar-
+hips and both these things are com-
bined

Even to this day we do not know
who is the officer in charge of vach
Ktate Government. The hon Minster
stated that 1t is for the State to decide
The students do not know whom 10
address for getting scholarships, to
whom to send their applications. That
will have to be c'arified. Otherwise,
even by 1st September which is the
fast date fixed by the Madras Staic
for receiving applications, the deserv-
ing cases may not have sent their
applications 1n time

Lastly, 1 would hke to know whe-
ther any discussions have taken place
w.ta the State Government since this
nues was answered and whetha:
apy -cut directive, on the basic
of wdie of the suggestions which 1!
ha'/g made now and on the basis of
sone suggestions which were invited
i the House, have been made
to the vanous State Governments

And in conclusion 1 would request
the hon. Munister that this booklet,
“Progress of Scholarships for Schedul-
ed Castes and Scheduled Tribes and
other Backward Classes” which was
published in 1957 may be brought up-
to-date oontaining the scheme as 1t
epplies now to the various States after
the decentralisation.

Shri Basumatari (Goalpara-Reserve.
ed—Sch. Tribes): The other day the
hon. Speaker suggested to the Minister
that be should consult the M P 's about
this matter. I want to know whe-
ther it wes done or not. That 1s one

thing.

Another thng Is this. Shri Tanga-
woani suggested that ten percent should

Scheduled Tribes
and other Back-
ward Classes

be cut out from the share of the tribal
people. The tribal people are so back-
ward that if ten per cent is cut as
has been sugested by Shri Tangamani,
then...

Shri Tangamani: I did not say it
should be cut. I said that the tribal
people should get, but from the statis-
tics, we find that only ten per cent of
the total goes to them.

Mr. Deputy-Speaker: All right.

Shri Basumatari: In the case of the
Scheduled Castes and Scheduled
Tribes it should not be disturbed.

Another thing I want to know from
the hon. Minister 15 whether M.P.s will
be included in the Scholarship Board
at the Centre If they are not includ-
ed and if there is some anomaly or
irregularity done there, we cannot
raise our voice here. The M.P s from
Scheduled Castes and Scheduled tribes
are very few; from each State there
are only one or two, and I think there
should be no difficulty in having them
included in Scholarship Board in eech
State.

Shri Tangaman also said that the
amount should be retained or main-
tained as it was in the Centre.

The other thing which I would like
to suggest is that rules should be so
laid down in this respect that no-
body can play on the politics. The
State Governments sometimes misuse
the money and divert the money from
one side to the other, from the Tribal
side to another side. Rules should be
1aid down so strictlv  wherein that
cannot be done This should be look-
ed into.
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Shri 8. C. Samanta (Tamluk): Is it
not a fact that when this
was being dealt with by the Centre,
individual students were receiving
money on an all-India basig on the
same standard? Now that the popu-
lation basis has been accepted, is it
not a fact that when the number of
scholars is greater in a State and the
population less, then the amount of
scholarship per individual will go
down? Will this not come about? Is
it not a fact that the Central Govern--
ment were advancing money to differ-
ent colleges? Now no amount has
been sanctioned or sent up till now to
colleges. It was intimated to the
students who were expected to get the
scholarships that they will not be
charged for tution fees and other
things but their scholarship will be
adjusted against the same I would
request the hon. Minister to clarify the
position so that the students ig, the
States will be relieved.

-

Shri N. R. Musisamy (Vellorg): |
may be permitted to ask two Ques-
tions The first is* how is this allot-
ment to be apportioned between the
three categories of people—Scheduled
Castes, Scheduled Tribes and other
backward classes? Is it on the basis
of population or is it that ad hoe
amounts have been allotted for these
three categories®* The other question
18 this. Will the rules and regulations
that have been framed here by the
Central Government while aswarding
scholar<hips be maintained by {(he
State Gavernments also or will they
have their own rules and regulations,
apart from what the Central Govern-
ment have alreadv framed? In the
latter case. would thev give a clean
go-by to the (ontral rules and evolve
their own rules?

Sbri Basumatarl: May I ask only
one guestion?
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Mr. Deputy-SBpeaker: He has al-
ready asked.

Shri Siadiah (Mysore—Reserved
Sch. Castes): While discussing the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes,
both the Deputy Minister, Shrimat:
Alva, and the Minister of State, Shri
Datar, had assured us that every stu-
dent belonging to Scheduled Castes
and Scheduled Tribes would be award-
ed scholarship this year also, I want
t0 know whether that assurance will
be implemented this year

Shrl Panigrahl (Puri)c I want to
ask whether because the scheme of
decentralisation has not been suffi-
clently publicized by the State Gov-
ernments, the Minister is going to con-
sider extending the last date for
receipt of applications by Scheduled
Caste and other students

Secondly, whether those students
who have not received their scholar-
ships from Jsnuary 1958 to June 1959
will get their scholarships from the
Central Board here or from the State
Boards there?

Thirdly, whether cases of discrimi-
nation between these scholarship
holders have come to the notice of the
hon Minister®

Shri Ayyakannu (Nagapattinam—
Reserved—Sch Castes) Sir, the Cen-
tral Government has fixed Rs 400 as
the income of the parent per month
for eligibility for scholarships But
some States have fixed Rs 100 and
some other States Rs 130 per month
80, I would like to know whether the
Centre would advise the States to
sccept thae farmula of Re 400 income
or would allow the States to have
their own limits of income
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and other Back-
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Shri Basumatari: I want to know
whether all these Scheduled Caste and
Scheduled Trnibe scholarship holders
are exempted from payment of college
fees; and, 1if so, which are the States
where they are exempted
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The Minister of Education (Dr. K.
L Shrimali): Quite a number of
questions have been raised and I shall
try to sstisty the hon Members as far
as possible My friend, Shri Tangu-
mam raised the question with regard
to the need for increasing the allot-
ment He is quite right that during
the past several years we have been
continuously jncreasing the allotment
for the scholarship fund for the Sche-
duled Castes, the Scheduled ‘Tribes
and the Backward Classes I am very
happy that this was bemng done
because but for this a large number
of students who would not have ordi-
narily got access to colleges would not
have taken advantage of higher edu-
cation. It was @ matter of great satis-
faction to the Government that there
had been continuous increases as
regards the allocation of funds.

The position now is that last year
we raised the fund to Rs. 225 lakhs.
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I think Bhri Tangamani is quite right
that unless we increase this allocation
all the eligible students of the Sche-
duled Castes and Scheduled Tribes
would not get scholarships. 1 did not
know whether additional funds would
be available. We are approaching the
Finance Ministry and requesting thém
to let us have an additional Rs. 25
lekhs. If we get that amount, then,
it js possible that we may be able to
give scholarships to all Scheduled
Caste and Scheduled Tribe students

The general policy that we¢ have
taid down before the States i3 that no
Scheduled * Caste student should be
denied scholarship In our opinion
they are thc most backward classes
=0 far as education and economic con-
ditions are concerned Thercfore, we
have said that for some time to come
all the eligible Scheduled Caste and
Scheduled Tribe students should get
scholarship. We have also written to
the State Governments that they may
supplement their funds with the grants
which they get from the Central Gov-
crnment and as far as possible give
scholarships to all Scheduled Caste
students because s0 far as I remember
Siz, the hon. Minister assured us that
all students from Scheduled Castes
and Scheduled Tribez will get scholar-

ship.

Shel Basumatari: On a point of
clarification, I want to know the eligi-
ble students

Dr. K. L. Shrimati: Those who pas
sed the examination are eligible; as
far as the Scheduied Castes are con-
cerned that is the principle we have
followed. If the State Governments
cannot supplement the grants which
they get from the Central Government
and the Central Government cannot
give additional funds for this purpose,
1t ig obvious that some kind of a
selection will have to be made among
the Scheduled Caste students. We
would very much like that all eligible
Scheduled Castes and Tribes students
get the scholarship but it will depend
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and other Back-
ward Classes

upon the availability of fumds, both
with the Centre as well as tha States.

Shr: Tangsmani reised & question
with regard to the demarcation of
funds for three categories. There is
a demarcation of funds but there is
certain elasticity also. 8ince it has
been our policy that all the Scheduled
Castes and Tribes should get the
scholarship, there has sometimes besn
a shift and as far as the backward
classes are concerned, amounts are
allocated on the basis of population.
In the past out policy was to give
scholarship to all the Scheduled Castes
and Tribes students who are eligible.
Shri1 Tangaman: also suggested that
the cases of renewals should be dis-
posed of as quickly as possible. We
have released 23 per cent of the
expenditure incurred an each State or
Union administration in the last fiscal
vear We have asked the State Gov-
ornments to renew acholarships as
quickly as possible.

A question was raised whether a
uniform policy would be followed by
the State Governments. The policy
will be laid down by the Central Gov-
crnment in this matter. In fact a
directive has been given to the State
Governments and as far as possible a
untform policy will be followed by
them Certain dificulties were point-
ed out in the implementation of the
scheme by the 8tate Governments
recently when this scheme was
decentralised. The House is aware that
at first we accepted the principle that
funds should be allocated on the basis
of population. The Government of
Bengal and the Government of Uttar
Pradesh and some other hon. Members
of Parliament also, made representa-
tions to the Government that {his
might cause some hardship to those
States where the number of eligible
students was much larger. We are Te-
examining that pasition again and the
matter will have to be considered by
the Cabinet. If thev avorove, them,
for two years, we might sccept the
arrangement which we had in the
past, that is, distribution of funds to
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the State Governments on the basis of
which we have been awarding scholar-
ships to the three categories in the
past. This will not cause any kind of
hardship to those State Governments
which have a larger number of eligible
students. It is possible that the whole
position may have to be reviewed
after a couple of years.

Shri D. C, Sharma (Gurdaspur):
Why not review it every year?

Dr. K. L. Shrimali: Well, Sir, the
question was raised whether we have
given sufficient publicity to the whole
scheme of decentralisation. I would
like to inform that apart from the
information which we gave to the
State Governments, we also have
informed the Members of Parliament,
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Scheduled Tribes
and other Back-
ward Classes

Press Notifications have been issued
and we have asked the State Govern-
ments to publicise the scheme as far
as possible.

These are the main questions that
were raised by hon. Members. If
tlere are any questions which are left
out I would be glad to answer them.

Some Hon. Members rose—
Mr, Deputy-Speaker: The discussion
is over.

17.32. hrs.

-

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
1st September, 1959/Bhadra 10, 1881
(Saka).





